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Date : 15-07-2025 This matter was called on for pronouncement of
judgment today.
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1. Hon’ble Mr. Justice Sanjay Karol has pronounced the
reportable judgment of the Bench comprising of Hon’ble Mr.
Justice Vikram Nath, his Lordship and Hon’ble Mr. Justice

Sandeep Mehta.

sgaweoveried 2 - The appeal is allowed in terms of the signed reportable
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Fomaon judgment, which is placed on the file.
3. The operative portion of the judgment reads as under:

1



“45, Consequent to the above discussion,
we have no hesitation in holding that
none of the circumstances posited by the
prosecution are found to be conclusively
proved against the Appellant-convict. The
chain of circumstantial evidence 1in no
way points to a singular hypothesis, that
is the guilt of the accused, ruling out
his innocence or involvement of none else
in the crime. As a result, the conviction
of the Appellant-convict 1is vacated. He
is directed to be released forthwith if
not required 1in any other ~case. The
appeal is allowed.”

4. Pending application(s), if any, shall stand disposed

of.
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